
 

now converting this region into a desert land 
very fast. Some immediate and effective 
measures, including artificial rains, are 
necessary to rescue the situation. I request 
through you, Sir, the Agriculture and 
concerned Departments of Government to 
undertake the task of finding out whether 
artificial rains programme is feasible during 
this monsoon period in Saurashtra, Northern 
Gujarat and other parts of India and then take 
necessary measures to thwart famine and 
scarcity conditions. 

REFEFENCE    TO THE    REPORTED 
PURCHASE   OF  CREW  UNIFORMS 
FOR     AIRHOSTESSES     OF     AIR 

INDIA AND  INDIAN  AIRLINES 

THE VICE-CHAIRMAN (SH* G. 
SWAMINATHAN): It is (advisable to look at 
the Chair once in a while when the hon. 
Members are speaking.   Shri A. G. Kulkarni. 

SHRI A G. KULKARNI (Maha-rashtra); 
Sir, I could not follow what you said. 

THE VICE-CHAIRMAN (SHRI G. 
SWAMINATHAN): It is advisable to '00k at 
tbe Chair once in a while when you aTe 
speaking. 

SHRI A. G. KULKARNI: Sir, you are   an   
experienced   Vice-Chairman. 

THE VICE-CHAIRMAN (SHRI G. 
SWAMINATHAN): Yes, definitely. I was a 
Deputy Chairman for three terms. 

SHRI A. G. KULKARNI: Sir, thiq U a 
story which I read in today's Statesman and I 
am very happy that the Chairman has 
permitted rne to make a Special Mention on 
the subject. I make a Special Mention not 
because, the Sari is connected with Airlines' 
hostesses, but because a verv hi?h-handed 
affair is going Pn and H looks that a verv 
doubtful and shady business is coiner on. The 
caption is "Saris in the air".   That means 

saris are floating in the air and th« air 
hostesses are not getting them. 

SHRI V. GOPALSAMY (Tamil Nadu): 
You are always bringing i» surprises. 

SHRI NIRMAL CHATTERJEE (West 
Bengal):   •* 

SHRI A. G. KULKARNI: The air hosiesseB 
are waiting for saris, they are hanging in the 
air and they are trying to hold them, 

SHRI RAOOF VALIULLAH 
(Gujarat):    •* 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF EDUCA-TION AND 
CULTURE (SHRIMATI KRISHNA SAHI): 
Sir, I do not expect the hon. Members to say 
such things for a lady—not a particular lady 
but in general. 

THE VICE-CHAIRMAN (SHRI G. 
SWAMINATHAN): I requested the Members 
to avoid it. 

SHRIMATI KRISHNA SAHI; Sir, it 
should not form part of the proceedings. 

THE VICE-CHAIRMAN (SHRI G. 
SWAMINATHAN): We should no* offend 
the sensibility of the ladies and this kind of 
cross talk should be avoided. 

SHRI A. G. KULKARNI: Sir, what is 
unparliamentary or without decorum? 
Whatever commentg hav* been made are in 
lighter vein. 

THE VICE-CHAIRMAN (SHRI G. 
SWAMINATHAN): It is not about the speech 
of the hon. Member. It is about the 
interruptions of som* of the hon. Members 
who are speaking. I would request you to 
avoid such comments. 

••Not recorded as ordered by the Chair. 
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SHRIMATI KRISHNA SAHI;. In 
general you must be respectful to ladies. 

THE VICE-CHAIRMAN (SHRI G. 
SWAMINATHAN): And it is not 
advisable to offer comments sitting down 
on the bench. 

SHRI A. G. KULKARNI: I thank the 
hon. Lady Minister for exonerating me. 
About the other interruptions I am not 
responsible. 

THE VICE-CHAIRMAN (SHRI G. 
SWAMINATHAN): Fortunately those 
interruptions have not been recorded. 

SHRI A G. KULKARNI: Those have 
n0t been recorded. So, it goes in good 
humour. The point mentioned therein is 
that a shady business is going on in the 
Indian Airlines and Air-India.   The story 
is like this: 

It seems somebody thought that the 
apparel or sarees worn by th» air 
hostesses are not up t0 mark or that they 
should look prettier or something like 
that so that passengers, whenever they 
travel, might have good company. That, 
one can understand. Sir, the decor in the 
aeroplanes also was to be changed. One 
fine morning an order came and one lady 
VVIP was appointed &s Chairman of a 
committee to purchase the sarees and 
improve the decor, etc. My worry is not 
as to who ia appointed as the Chairman; 
that is not my question. When We are 
Spending public money, there are certain 
norms and those norms have to be upheld 
and it is in that context that I am raising 
my voice. The stery says that the 
Karnataka Silk industries Corporation is 
the organL zation which usually supplies 
sarees to Indian Airlines and Air-India. 
But, unfortunately on the appointment of 
this Committee, it seems that the WIP 
Chairman got interested. While the KSIC 
offered to supply sarees of 50—55 
prammes at Rs. 458 each,    the    
Handloom    and 

Handicrafts Export Corporation quoted. 
Rs. 465 for each 4&—50 gramme saree. 
Between them one could have been 
selected because both are Government 
organizations. What has been done is, the 
WIP Chairman said, "We will purchase 
the sarees; you don't worry; I will find a 
way out how to get them cheaper." The 
point is, sarees from the KSIC were being 
purchased by these airlines for a very 
long time now. Then, it is found that the 
HHEC does not manufacture sarees 
whereas the KSIC manufactures sarees, 
on handlooms or power looms or 
whatever it is. The HHEC only procures 
them from the market and supplies. The 
KSIC is an organization where there are 
better chances of employment generation. 
But the honourable WIP, what her whims 
are... 

 
SHRI JAGESH DESAI (Maharashtra) : 

Sir, how much is taken for a Special 
Mention? 

THE VICE-CHAIRMAN (SHRI G. 
SWAMINATHAN): Normally it is three 
minutes. 

SHRI JAGESH DESAI: It is already 
over. 

THE VICE-CHAIRMAN. (SHRI G. 
SWAMINATHAN): The honourable 
speaker started at 4.11 and now it is 4.18. 
Interruptions took two to three minutes. 
Therefore, I will allow him one minute 
more. 

SHRI V. GOPALSAMY: Are you 
interested in the WIP? 

SHRI A. G. KULKARNI: I am now 
coming to the conclusion. Sir, there is a 
lacuna in the purchase of the sarees. 
Whereas the KSIC is a manufacturer of 
sarees, the HHEC is only a procuring 
agency and the KSIC gives employment 
to people. 

The second point is about printing of 
the sarees. Here also Madam Chairman of 
that Committe-* suggested, "You don't 
worry ahout the printing; you don't worry 
as to whom 
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I give the order." The rate quoted was 
roughly Rs. 125. I don't know where the 
orders were placed for printing—whether 
at Bombay, Delhi or Calcutta—but it was 
done at Rs. 55. So, here also favouritism 
is being shown to somebody who is dis-
guised. We cannot name the party 
because they have not mentioned it. It 
seemi that a rate of Rs. 125 per saree has 
been quoted as printing charges. 
Apparency a final price is stil} being 
negotiated as the airlines are prepared to 
pay only Rs. 100|-for this. Sir, the noint 
is, the lady Chairman is not disclosing the 
name of the person who is going to print. 
The lady Chairman is not fixing the rate. 
Thereby there is a shortage of sarees and 
the air hostesses and the Indian Airlines 
are in a quandary. For that purpose I am 
making the special mention, 

I would request the hon. Minister or the 
Government through you, Sir. Such types 
of actions or such steps are being taken 
by the Government, by which WIPs are 
being obliged and they are riding on their 
own fancies. And the problem is that the 
whole news item thinks that there is some 
shady business going 0n. I think Mr. 
Jagdish Tytler will take care of this, and 
then we will all be happy and the Indian 
Airlines will have pretty hostesses with 
new sarees. 

THE VICE-CHAIRMAN (SHRI G. 
SWAMINATHAN): When the hon. 
Member was speaking there were some 
interruptions, and some of the 
interruptions affected the sensibilities of 
the Members, especially the lady 
Members. I have already said that those 
things would not g0 on record. I repeat that 
the interruptions which effect the 
sensibilities of the Members will not go 
on record. 

SHRI M. S. GURUPADASWAMY 
(Kamataka): Mr. Vice-Chairman, Sir, I 
associate myself with the remarks made 
by my predecessor about this deal. Sir. I 
would not have raised this issue along 
with him but for the 

fact that it involves a lot of manoeuvring 
and manipulation on the Part of some 
peopie connected with the Air India and 
the Indian Airlines with certain other 
important individuals whom they want to 
help. 

Sir, "THE STATESMAN" has given 
the name o£ the person. Therefore, I will 
be within my limits if I name that person. 

THE VICE-CHAIRMAN (SHRJ G. 
SWAMINATHAN): I don't think tlue 
name of the person can be mentioned. 
His designation can be mentioned. 

. SHRI M. S. GURUPADASWAMY: Il 
is in the paper. Therefore, it ls within my 
limits to mention. I do not pass any 
derogatory remarks against the person. 
The person involved is the wife of a 
former Secretary of the External Affairs 
Ministry, whom I always hold in high 
respect. Unfortunately, her name ia 
involved in this, Mrs. Bhandari. 
(Interruptions) I am aware of the 
convention. 

THE VICE-CHAIRMAN (SHRI G. 
SWAMINATHAN): The parliamentary 
procedure and convention is that the 
name of a particular person Who i» not 
present in the House, when he cannot 
defend himself or herself, should not be 
mentioned because what you say may 
appear in the newspaper, and even if a 
defence is made on her behalf, already 
her name would have been damaged. So, 
it is fair that her name is not mentioned, 
and only her designation is mentioned. As 
a senior Member of the House, I think, 
you are aware of the parliamentary 
convention. I think it is fair not to 
mention the name because she cannot 
defend herself. I do not know what the 
truth is. Already the damage would ha^e 
been done if. the press publishes it. 

SHRI A. G. KULKARNI: I am on a 
point of order. 

You have rightly stated that there is 
procedure as explained in our rules or 
practices, in the books on Parlia- 
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[Shri A. G. Kulkarni] 
mentary practices by May and Kaul 
and Shahkder, whoever they may be. 
Sir, in this House there is a conven 
tion. But I am not on convention 
HOW.    Sir, yesterday only -------  

THH VICE-CHAIRMAN (SHRI G. 
SWAMINATHAN): I want to know an 
what point you are raising your point of 
order. 

SHRI A. G. KULKARNI: I am on the 
point of mentioning the name. 

THE VICE-CHAIRMAN (SHRl G. 
SWAMINATHAN): On that I have 
already given a ruling to the Member. I 
do not know where you come irtto the 
picture. 

SHRI A. G. KULKARNI: I come ifiio 
the picture because I am in the House M 
a Member, in my right as a Member. 

THE VICE-CHAIRMAN (SHRI G. 
SWAMINATHAN): You can raise only 
as a point of order. You cannot suddenly 
start it. 

SHRI A. G. KULKARNI: I am raising 
the point of order with your permission. 

THE VICE-CHAIRMAN (SHRl 8. 
SWAMINATHAN): You please tell me 
what your point of order is. 

SHRI A. G. KULKARNI: That is what 
I am telling you. You have not allowed 
me to say what I have to say.. You say 
that the names of those persons or 
personalities who are not present in the 
House should not be mentioned. 
Yesterday, when Mr. Deputy Chairman 
was presiding, some hon. Members and 
particularly the Minister of the 
Government (Interruptions) ... 

THE VICE-CHAIRMAN (SHRl G. 
SWAMINATHAN): I only wish to 
mention that whoever is presiding in tlie 
Chair at the particular moment is the 
authority to decide the issue and nobody 
ean over-rule or nohody 

can oversee the decision of the other 
person. So, what the Deputy Chairman 
had decided, I cannot oversee. So, what 
is right and what is wrong is only the 
decision given by the person who 
presides in the Chair at that particular 
moment. So, I do not think it is fair to 
debate the decision of the Deputy 
Chairman at the moment 

SHRI A. G. KULKARNI: No Vice-
Chairman Or any other Officer eaii 
override the decision taken by the 
Deputy-Chairman or the Chairman. That 
is what I am bringing to your notice. 
That the Hon. Minister, Mr. Tiwari 
yesterday mentioned the names of Mr. 
Hegde, his son, his son-in-law. .. 
(Interruptions)... Why did it come 
(Interruptione). 

THE    VICE-CHAIRMAN  (SHRI G-
SWAMINATHAN):   I would   request 
the hen. Members to sit down.   Please sit 
down. What is given as a decision by the 
Deputy Chairman should    be taken up 
with the Deputy Chairman. Because it is 
now Special    Mention, there ie no point 
in taking this up at the present moment 
and then raising the issue because I cannot 
decide the issue.  I cannot  give  a decision 
sitting here.   Then what is the point in 
raising it at the moment.   What has been 
done yesterday and what decision was 
.given yesterday was a    decision given 
yesterday and on that I cannot take a 
decision.   So, there is no point in taking it 
up now.   So, my decision on this matter 
as Vice-Chairman presiding today is that 
the name of the person concerned ia not 
fair to     be announced and it is   not a 
parliamentary procedure.     She is not 
present here and a damage may be   done 
to her reputation. 

SHRI A. G. KULKARNI: Again I 
submit to you, you a« a Vice-Chairman 
cannot give a ruling "Which is just 
opposite to what the Deputy-Chairman 
had agreed. 
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THE VICE-CHAIRMAN (SHRl G. 
SWAMINATHAN): No, Sir. i have got 
every right to give a ruling wJticu I am 
presiding. I cannot give a ruing when 
somebody else was presiding. I can say 
as per the Parliamentary Practice and 
Procedure that the mentioning of the 
name of a person who ia not present in 
the House ia not fair to mention because 
that wouM damage the reputation of the 
person if it if announced in the press and 
she cannot defend herse'f. She can defend 
henself through somebody else and in the 
meanwhile damage would have been 
done. So, it i3 not fair and rt is not right. 

SHRI A. G. KULKARNI: I only bring 
to your notice that this point will again be 
brought to the Business Advisory 
Cemmittee for a decision whether a Vice-
Chairman will not allow a decision taken 
by the Deputy-Chairman. 

THE VICE-CHAIRMAN (SHRI G. 
SWAMINATHAN); When I am pre-
siding I have got every right to take a 
decision. 

SHRI P. N. SUKUL (Uttar Pradesh): 
No ruling was given yesterday. 

SHRI A. G. KULKARNI: You heard 
it. 

SHRI P. N. SUKUL: Yes, I heard il. 
SHRI A. G. KULKARNI: There a 

point was raided. I raised a point 
yesterday and I was told and it is on 
record. Yesterday a ruling was given by 
the Deputy-Chairman and it is on record.     
(Interruptions). 

SHRI P. N. SUKUL: No ruling was 
given.    (Interruptions). 

THE VICE-CHAIRMAN (SHRI G. 
SWAMINATHAN): You can take the 
matter to the Business Advisory Com-
mittee and decide the matter. A6 far as I 
am concerned as a person presiding 
today as Vice-Chairman, this is my 
ruling and I have got every tight to give 
my ruling and nobody can override my 
ruling. 

SHRl M. S. GURUPADASWAMY: 1 
don't want to raise any dispute at all. I 
also feel tat rulings or decisions of the 
Chair cannot vary from person to person. 
After all, I am also competent and I am 
not a new member. 

THE VICE-CHAIRMAN (SHRI G. 
SWAMINATHAN): You all are very 
competent persons. 

SHRI M. S. GURUPADASWAMY: 
That is why I do not want to enter into 
any dispute at all. I obey your ruling. 

SHRI P. N. SUKUL: Very competent 
persons are made as Vice-Chairman. 

SHRI M. S. GURUPADASWAMY: 
Yes, he is competent and you are also 
competent. All are competent. May I say, 
Sir, this matter is raised by us, because it 
involves certain things which are 
disturbing. Firstly, in the past the saris 
used to be supplied, as my hon. friend 
has put it, by the Karnataka Silk 
Industries Corporation. This time also it 
was asked to send its quotations and it 
has sent ite quotations. According to the 
press reports, the price quoted by the 
KSIC is lower, the quality is better and 
the quantity is also more... (Interruptions) 
.. 

THE VICE-CHAIRMAN (SHRI G. 
SWAMINATHAN): I have been in-
formed that the Chairman has specifi-
cally informed Mr. Kulkarni this 
morning that no names should be 
mentioned. 

SHRI A. G. KULKARNI: Sir, I submit 
again that I have not taken a single name. 
How this chit came to you? I have not 
taken a single name. Please go through 
my speech and tell me whether I have 
taken any name.. (Interruptions). 

THE VICE-CHAIRMAN SHRI G. 
SWAMINATHAN):   In the context... 

SHRI A. G. KULKARNI: You tell 
another Member, but not me. I have not 
mentioned a single name. 

 



 

THE VICE-CHAIRMAN SHRI G. 
SWAMINATHAN): It has been men 
tioned in the morning that-------- 

SHRI M. S. GURUPADASWAMY: 
He has not mentioned the name. 

THE VICE-CHACRMAN (SHRI G. 
SWAMINATHAN): In the context he 
has mentioned the name. 

• 
SHRI A. G. KULKARNI: I have not 

mentioned any name. I have carried out 
the instructions. 

THE VICE-CHAIRMAN (SHRI G. 
SWAMINATHAN): You disputed that 
point. 

SHRI A. G. KULKARNI; Sir, some 
confusion is there.. (Interrup-Sons)... 

SHRI M. S. GURUPADASWAMY: 
Let me go on. 

THE VICE-CHAIRMAN (SHRI G. 
SWAMINATHAN): Please allow the 
hon.  Member to speak. 

. SHRI M. S. GURUPADASWAMY: 
Sir, KSIC offered to supply saris of 50-
55 gms at Rs. 458 each, whereas 
Handloom and Handicrafts Export 
Corporation offered to supply 48-50 gms 
saris at Rs. 465 each. HHEC has no 
experience in this field. It is an export 
organisation and in the past it has not 
supplied any saris to the Airways. It is 
only the KSIC which has supplied. 

SHRI P. N. SUKUL: Whether this 
special mention is also on the same 
subject? Are you allowing two Members 
to speak on the same subject? 

SHRI M. S. GURUPADASWAMY: 
Without the permission ef the Chair, 
how can I raise the special mention. 

SHRI K. MOHANAN (Kerala): There 
ls something fishy in the transaction. 
That is why the Treasury Bench** are 
interrupting. 

SHRI M. S. GURUPADASWAMY: 
May I go on? 

THE VICE-CHAIRMAN SHRI G. 
SWAMINATHAN): Please allow the 
Member to speak. 

SHRI M. S. GURUPADASWAMY: 
Saris quoted by HHEC are the handloom 
saris, whereas KSIC has quoted 
powerloom saris.   Sir, why the order has 
been placed with that organisatioa which  
has  not been  connected with this in the 
past?    As I said, quality-wise, quantity-
wise and price-wise tlie saris supplied by 
KSIC are superior and KSIC offer was 
rejected.     Why this was done?     Sir, 
HHEC has no printing experience.    In 
spite of that order has been placed with 
HHEC. They have to send the saris for 
printing elsewhere.   Even here the print-
ing charges which    are to be given to an    
organisation,    I do not know what 
organisation it is, are very high, and in the 
past, when Air-India had saris printed,     
it paid Rs. 65j- per saree  to  M/s  Apte   
Amalgamations, Bombay but now the 
same sari ls to be printed at Rs. IOO}- or 
Rs. 125|-. There is a big    difference.    
So, this points to a shady deal and the 
consultant,   who has been appointed     
fo* this purpose has been asked to advise 
the Indian Airlines, the Air-India in this 
matter and that consultant   has advised to 
place the order with HHEC and not with 
KSIC.   KSIC ia in Karnataka.    It had 
been   getting order for long.    I do not 
want to say in favour of it because it is in 
Karnataka rhat is not     my case but this    
has experience in the past and now it is 
being denied.   Why this is so and the 
consultant has thought it admissible to 
divert the order to some other or-
ganisation which has no experience. This 
consultant has not been appotn-«d after 
observing various procedures. He has not 
been appointed at all observing various 
rules or the procedure required and no 
procedure has been observed in the 
appointment also, ["herefore all this 
pointed to a shady deal, even the  
appointment of    the aerson.    Therefore,   
I   request   the Minister concerned to 
come forward 
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and make a statement in the House and I 
do feel that this requires an enquiry, a 
thorough enquiry and this enquiry should 
be held immediately and the truth has got 
to be found out and the House has got to 
be told of the details because in this case, 
we are quoting only the newspaper We 
are not saying anything else. Therefore, I 
would like the Minister to come forward 
with a statement here and tell us the truth, 
as to what the whole thing is. 

OFFERENCE TO THE REPORTED* 
MOVE TO SHTT SITE OF CEN-
TRAL WORKSHOP FROM CHAN-
DRAPUR TO HINGANGHAT BY 

WESTERN COAL FD3LD LIMITED 

 

 


